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. the..Stateman dated the 26th Novem-
ber, 1872 . appearing under caption
_ “Demands for Fertilizer” stating that
- production of -fertilizers is suffering
imainly because of internal -ailments
‘in thé' Fertilizér Corporation of India
and that its inefficient management
has crippled Sindri, Gorvakhpur and
Nangal plants; and

(b) i! scu,‘ G’ovér‘ﬁments reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS ~ (SHRI . DALBIR
SINGH): (a) and (b). Yes, Sir. The
problem at Sindri is that it is an old
and ageing plant which suffers from
frequent mechanical failures and
other . breakdawns. The. non-avail-
ability of raw materials of the requi-
site’ type, namely, gypsum and coal,
is also proving to be another bottle-
neck ‘to preduction effitiency. Varicus
corrective ‘steps have been, or are
being, taken to get over these pro-
blems and also maximise production.
Among other things, a ‘rationalisa-
tion’ scheme. for production of phos-
phatic fertilizers, which will eliminate
dependence ' on natural gypsum is
under implementation. Another
Scheme, known as the Sindri ‘Moder-
nisatien’ * Scheme is also’ under con-
sideration. This scheme will_be based
on heavy petro'leum fractions as the
feedstock in lieu of coke and coke
oven gas presently bemg used at
Sindri a8 the feedstock: ' '

Production  at Gorkhépur was
affected. as,a result. mginly.of & Jabour
strike laqtmg for over a quth

The Nangal plant is capable of
operating: at:full capacity ‘and even
_pore, provided  adequate. . power-is
‘thafle avaﬂable Yo it., As ,a, result,
hotwever, of the POWeT shurtage in the
‘regiow, power supply is' presently
restrivted. to 98 MW per- day, ‘ as
_-against- its contracted demand ‘of. 184
MW.  This means a production loss
of about 30,000 tonnes per annum of
: nitrogen In this- context ‘& :cheme
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for expansion .of Nangal using fuel
oil heavy fractions as the feedstock
in lieu of electricity is also un&er
consideration. |

SHRI S. A KADER: Sir, I want
to raise a point: of -procedure. -

MR. SPEAKER: XNot now; after
some time. He must know the order
of business. He cannot get up an
time he wants.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CLOSURE OF EveNing CoL-
LEGES AND THHEE FACULTIES -OF BANARAS.
Hinpu UNIVERSITY
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THE MINISTER OF EDUCATION,

-SOCJAL WELFARE AND. CULTURE
. ARROF. + S, NURUL.HASAN): - . Sir,
. .soon - after .the Banaras- Hindu Uni-

versity rwpened after. the Dussehra
vacations, Shri Mahendra Nath Singh
and - Shri. P, N..rSrivastava, :Vice-
President:.and General- Secretary of
the Students Union started an agita-

‘tion for the’: mlﬁlment of certam

‘demands.” On’ 17th November 1972
they organised’a meeting outside the
University Gate and put forth <34
demands. These includead withdrawal
of expulsion orders apd m-admksimof
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all the students expelled last years,
promotion of first year students in
all the faculties in the same manner
as in Commerce and Art faculties,
appointment of all the Heads of
Departments by rotation according to
senority on a 2 year term, shifting of
evening college from the city campus
to the main campus, and modifications
of the Bar Council of India regula-
tions. The Vice-Chancellor had ear-
lier constituted a Joint Students
Faculty Consultative Committee which
included the President, Vice-
President and General Secretary of
the Students Union for mutual dis-
cussion and in particular to secure
students’ participation. The Vice-
President and the General Secretary
of the Students Union did not, how-
ever, atiend the meeting of this Com-
mittee. Instead they went out of
Varanasi. On their return, the Regis-
trar met them and requested them to
meet and discuss the various demands
with  the  Vice-Chancellor. The
General Secretary met the Vice-
Chancellor on November 25, 1972 and
discussed some of the demands and
promised to meet him again but did
not do so. The Vice-President of the
Union never met the Vice-Chancellor.
Instead both of them started organis-
ing meetings and leading groups of
students to the University Office for
fulfilment of their demands. For
almost two weeks they, along with
outsiders, organised meetings (which
they were not permitted to do during

college hours), used loud speakers

which disturbed the classes and caus-
ed dislocation of traffic inside the
campus.

On December 1, 1972, when the
Vice-Chancellor went tg the DAV
College t6 address a meeting of the
students, a mob shouting slogans for
the withdrawal of expulsion orders
and re-admission of expelled students
assanlted him snd damaged his car.
The Vice~Chancellor was escorted to
the function with mollce dssistance.
While he was returning after the
meeting, he was manhandled by a
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section of the mok. On his reaching
the campus from the DAV College,
a ¢rowd of nearly 500 students and
some anti-social elements from out-
side ‘gheraced’ him. The police had
to be called in and on arrival of the
police the crowd dispe:ssad.

On December 2, 1972, the Vice-
President of the Students Union gave
an assurance to the Vice-Chancellor
in the presence of the City Magistrate
that they would place their demands
mn a peaceful manner if the police
was withdrawn from the campus.
Thereupon the District authorities
were requested to withdraw the police
force and the police withdrew on
December 3, 1972,

On December 4, 1972 the Vice-
President and the General Secretary
of the Students Union organised a
meeting in the University during
class hours in contravention of the
Registrar’s notification and led a
crowd of nearly 200 students to the
Central Office of the 'University.
About 40 students forced their entry
into the Registrar’s Office and asked
him in a threatening language to call
back the Vice-Chancellor from Delhi
where he had gone for attending a
meeting,

On December 5, 1972, the Vice-
President of the Union and his sup-
porters orgamised g “Black Day” and
took a procession to the Town Hall

On December 7, 1972, at about 1.30
PM., when the Vice-Chancellor was
out of the University, a, crowd of
students surrounded his residence
and conveyed through the peon a
message that if the Vice-Chancellor
did pot meet them by 2.00 P.M. they
would be free to take such action as
they deemed proper. The students
also threatened that if their demands
v “re not conceded the whole Univer-
sity would be burnt, At this stage,
the District Magistrate and the Senior
Superintendent of Police entered thé
campus and requested the crowd to
disperse peacefully. The crowd
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refused to do so The police us
water hosepipes to disperse the crowd.
The mob became violent and indulged
in widespread brickbatting and arson.

The University Offices were broken
open and the Umversity branch of
the State Bank was attacked and an
attempt was made to loot 1t Attempt
was also made to set the Umversity
post office on fire The Cafetaria and
the City Delegacy office were broken
open and some articles removed A
tent near the Umiversity telephone
exchange was ret on fire and two
+ headgears of the exchange looted
The University Dispensary was bro-
ken open and a car of the Umversity
badly damaged About half a dozen
packing cases contaming consignment
of scientific material which were
being brought from the Railway Sta-
tion were snatched and set on fire
One woman 1n the campus was' robbed
of her necklace

In view of the widespread brick-
batting, arson and looting, the Vice-
Chancellor, 1n consultation with the
Academic Council, decided to close
down the faculties of Law, Arts and
Social Seiences, including the evenming
Colleges sine die

On December 8, 1972 violence again
broke out. Dr Umesh Prasad, Reader
in Economics, was attacked by hooli=
gans and beaten Me was taken to
the Hospital where two of his front
teeth which had been loosened by
beating had to be removed. A Senior
Research Scholar was also severely
beaten. The University Cooperative
Store was completely ransacked and
then set on fire. Two other stores
were also broken open and looted.
Attempt was also made to set the
PWD Store on fire After consulting
the Academic Council, the Vice-
Chancellor ordered the closure of all
the faculties and advised the students
to vacate the hostel within 24 hours.

Government view these develop-
ments with profound concern and
econdemn such violence and vandalism.
I sppeal to all sections of this House,
leaders of public opinion and the
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general body of teachers and students

their nfluence in
;?ml':::l and peaceful condition so that

this great Umversity, of which btiw
country 18 justly proud, may be able

to function normally
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fegrar 14 A F LB WX IYA FE
‘ITEHV/E
“l would hke to give an as-
surance to my hon friend that I
do not like to keep this Bill on
the statute book for a day longer
than absolutely necessary I do
not like nominated executive
councils I do not like nominated
courts 1 have functioned all my
Life m a University and as a
University man, I would be the
iast person 1n the world to ask
for a nonanated body for the
governance of the Umversity ”
gy wAs faeafegen s AT
wTat 91 97 a7 foerr wft ¥ 7w
arexma faar ar fs qvea gfesfadh
¥ R ¥ e €Y wT A0 SFAT )
AATRARAITFN NN ? arw
7O TFT LW ArqATH I AL
A & RN ¥ 7T N ¥ @Ay
yarAr ¥ A IygTw AT A4y
U mIgiraw @ afsT e
uw Gar wmar § fe 75 frardt v W@
mEo o FY qOAT ¥ F57T A7 WAL ITFT
afema wfr fasar, atfafewa arfa
w1 MR fryer w3 fear qar 1 ag
fgrg, glrafadl &1 amar {1 & 39 @
amAX & far darc g w0 AER
{1 g7 ¥ fs faargt qroge arw Ady
ag o3 & fad Fagey w¢ frar wa?
ATET WAL THIT F AR frger
fiwar, 917 fages foar sa fs agr A
gt gias o1
sit qozmo wAWl (¥TAX) wF
g o 9Y> a7 wFY & a8 NRNT WY
aft g1 w@FY ?

ot wex fagrdt arnddY  wHo GO
A& o Y Pwar 94 afgd, wnx
AT T ¥ o Pt sifgk

weay wiveg ¢ oY AT agt
wr & I ey aqr fionrany ?
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A 5w A §, ey @it
airer 2 vfeemie w@en €
urra 9 § & g0 w gede 48 F7RT
=r=ar, At & ag I wgAr g fr
miav garw afvafed & ot ¥ fam
mA T @t e faw ar A
FIEF QT W ORI FATRT FEY Ay
TAT FHEAN 5T T 5T JET FI0
foursrvgr g ?

oft ®ofto wradly : gwy SyTRT
fare grasy DY

PROF. 8. NURUL HASAN: The
statement raade by the hon. Member
that a student who has not even pas-
sed his MA. was appointed as a
teacher has taken me completely by
surprise, I will loek intb the matter
and 1 Have no further comments to
offer I would regquest him to let me
have the sgpecific case and T will
inquire into it. The Rules of the
University are very cleer that a per-
son who has not passed Master's
Degres examination in the First or
High Second Division or has not done
spme sesearch work or has no teach-
ing experience is not to be appointed
as a teagher... (Interruptions).

SHRI S. M. BANERJEE: But he
has been given doctorate in that
faculty.
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PROF, 8. NURUL HASAN: The
fon. Mémber knows the Hindi word
for it which is called ‘Anari’ docto-
rate.

Now, I want to take up.,.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbe r. You are casting
aspersion on those who are not here
to defend themselves!

PROF. S. NURUL HASAN: No
offence iz meant either to the hon.
Member who seems aspirant for a
honorary dectorate or to those who
have got it!

Now, I want to take up another
matter, g simple matter, and this
réfers to the assurance which was
gwven by my esteemed predecessor
(Prof. V. K. R. V. Rao) regarding the
Bill for the governance of the Bana-
ras Hindu Umversity. Sir, I stand by
the wiews which were expressed by
Prof. V. K. R. V. Rso, I share his
feelings completely. The fact of the
matter is, I hed requested the Univer-
sity Grants Commission to appoint a
Committee to prepare the outlines of
the Bill The report of that Commit-
tee with the comments of the UGC
has not reached me. As soon as this
i$ available to me, I will take action.
I can assure the House, there will not
be any further delay on the part of
the Ministry or the Government in
bringing a Bill. I hooe it will be
done fairly soom.

AN HON. MEMBER: What about
Gaiendragadkar Commission?

PROF. S. NURUL HASAN: That
recort has been accepted and the
broad outlines of the Bill conform to
the Gajendragadkar Committee's
recommendations. But there gre cer-
toin specific details of everr univer-
sity which have to be taken due note
of For that purpose I had requested
TVGL to assist Government in giving
their advice The Gajendragadkar
Committee itsel? recommended that the
Central Government and State Gov-
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ernment should ordinarily consult the
UGC before finalising the legislative
proposals with regard to universities,
Now, 1 would like to make one point
clear. Hon. Members seem to be
under the impression that all these
decisions were arbitrary decisions of
the Vice-Chairman because the exe-
cutive council and the board are
nominated bodies. I gave this infor-
mation deliberately to the House so
that there may be no misunderstand-
ing on this score, because, on both the
occasions, the decision of the Vice-
Chancellor was taken on the advice
of the Academic Council. The Aca-
demic Council is not a nominated
body, it is a body almost entirely
consisting of the academics of the
same unjversity. They can co-opt 4
or 5 academics also from other uni-
versities, I don't think they could
have been present at an emergent
meeting and at short notice., There-
fore the decisions which have been
taken cannot be deemed to be arbi-
trary decisions These are decisions
taken in consultation with the Acade-
mic Counal of the University. Even
if the new Act comes, basically, the
structure of the Academic Council
will continue to be the same,

The hon. Member said that there
should be an inguiry by a judicial
persomality, I would remind the
House.of an inquiry which was nrder-
ed by the Vice-Chancellor which was
conducted by Justice M C. Desai,
formerly Chief Justice of the Allaha-
bad High Court. On the basis of this
report, certain students were expelled.
Out of the 17 who were expelled, 13
were permitted to take the examina-
tion as ex-students, so that their
career might not be adversely affect-
ed; they were net permitted to come
back as sagular students. Only‘4
students were not taken back. This
whole agitation centres round the
demand that the expelled students be
taken back, Therefore, this is the
respect which unfortunately a group
of students has shown to the inquiry
conducted by such a high judicial
personality es the ex-Chief Justice of
the Allahsbad High Coutt,
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I did not want to rafer to the groups
and factions, but since the hon, Mem-
ber has emphasised that fact, 7 ~ uld
like to say that the group of the Yioe-
President and the Secretary who enjoy
massive support from Akhil Bharatiya
Vidyarthi Parishad and Samajwadi
Yuy Jan Sabha have been bent on
creating trouble...

SHRI ATAL BIHAR! VAJPAYEE:
Question.
AN HON MEMBER:- Hear, hear.

SHRI PILOO MODY (Godhra)*
What 18 this ‘hear, hear’ for? For
creating trouble?

PROF. S. NURUL HASAN: I am
sure that the hon. Members from this
side would accept the amendment
proposed by Shri Piloo Mody. ~

SHRI R, S. PANDEY (Rajnand-
gaon): He hag given certain facts to
the House, That is why there is ‘hear,
hear’, rame=

SHRI PILOO MODY: Every time &
Minister gives facts, he has to be
cheered because all the time he is
giving untruths

PROF S. NURUL HASAN: The
basic 1ssue before this umiversity or
any other university is this Is it a
place where intellectual dialogue
takes place, where an attempt is made
to convince the other people, where
dissent is permitted, where a student
even though he may be in the minori~
ty of one has the right to express his
views, or is it a place where intimi-
dation and violence are going to
determine the decisions of the uni-
versity? I think that it is this moral
question which this House should al-
ways bear in mind.

|

The Vice-Chancellor had apnointed
a joint c¢ommittee of studentz and
teachers to go into all the varjous
demends that the students had pro-
posed. Some of those demands were
obvious'v in mv opinion. unaccept-
able, but there were other demsnds
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which had a great deal of justification
and which
od; sfttough could not steaight-

university, they eould pe discussed
and & way out could be found. But
instdad of going through that proce-
dure of discussion, of persuesion and
of trying to copvince each other, this
group of students to have
been more interested In establishing
its leadership through all types of
dubioys means and adopted a policy
which brought a bad name to the
entire student cominuhity....

SHRI ATAL BIHARY VAJPAYEHE:
They are elected leaders of the stu-~
dents,

PROF, S. NURUL HASAN: The
hon, Member referred to certain
mcidents in the umiversity which Y
had the good fortune and homsur to
serve, I can assure him that even at
that time, my stand was very clear,
that violence and attempt to beat up
people has no place §n a university,
and that if a group of individuals
decides to intimidate the duly and
lawfully constituted authorities of
the university, it is the duty of the
cwvil police to help them to carry on
the duties which have been entrusted
to them and to perform the functions
which have been assigned to them by
Parliament

st ey Ferf v W wemw
o, 3 ux g g 91, wAY AgeT A
gwren 7 wgr § fv 2 fageae & gy
wrew-afade fady, Afew & vaare
%) Ig T ¥ gu qomar § fr 2 fmmae
%Y F1ew ¥ fadz & amy ffade W 9
% ety wrger § fi 9= 7 wrew s-
wr =g & fiaell

Yo qm v gawr :  wrdaTey,
8 R wRreT § @ A gy wgfivemy
¥ e oY § 1 ogfrary &g PG e
wWihe $fgkz el g s vrh
gt § fin ag vz glwdwrardmiy
U )
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ot wEw fagt®t wralith . wiw
Moy oy § Fr ey we iy, ..

Hro gwe WAW gwA : WHAT qEH
@ A W oY amar s @ Tl
Ll o

oo gy ¢ qAwn fedt oW
oY SR A AT

o Rew gat : w7 § 5 7y
I uF g ferw #r oohdww ar
s gt AT W g TR e
fararge Sfage s @ d @
arde A FMEw Wefide 7 oA
ag wgt f5 gw weht fomew
et W@ R ofed aif ¥ @
Wiy | gafeg argw Sofidz oA
T AV 9T HY A yETw ff | gAY
qfwq * gear fegr war

=t ko WTte Wew : (FEULT) .
g weft ot & wgar faarogde wa A
Tar § 1 afew weol IO wrw R
qHN ¥ AFT AW aw G wedem
fred &€ i« & a= §E 1 T 34
wvi; fariaat & avw § Y v § S
#r ooy qar 2 1 I ¥ ¥ wfewror A
gdr § foaq W faogd Roma WR
NaRE™ wgl AT Age | 9w X
oIT ¥ g Fgframa wvd g W 0d
SITITAMT Y 14 7FFGCY 17 9T
& fiw mfw ot w7 fegr s At
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[t @Yo =0 qa] -
Hew W oeqaeqr awd @Y & fow
forehare § a0 sariA Q3@ o ¥
AT @ WP gg @ 515 s
7Y & B yuiwar a1 ITear & arqrao
F qauw 7 fear S ok 99 feafy
T AT T 9§ T I IS a7 fro
To o F qATAT ¥ | 1 qrig &
7 1@ F &9 Iudt aca favafaag
F oY WfET FIIaET T € T
99 F5q SO faars #15 €q a4
Tgl Jsrg . ! wax fawafaaea
F wax wfusiy @ O § o wifaag
a0F & moar faamemaw AT W8T
g d1 O C¥ AEH! S I qTF
g ar uafas ar gamwifas a@ §
HIT ST Fraraer Y gaq AT 9189 §
IT F AT FA F fag sqawg
A agt darx fwar smar 7 faen
el & fog foeder geamgs ik
S USHfaR FE A g, @™ arR
¥ & ouY &N AT qIE AU FEAT
ATEAT § &H AW T 57 qELAAT iy
Y qeeyar feama & | faeed) ST TSraET
& @i Wt i weg we & § wa,
FraoTEr,  g9wrd wifs § o gEr &
qeAG  wE W@ g, F A
AMgar g 5 57 & wrwg § waw ¥
FTFHEH I5T & ! FIT w19 & qrfedi g
ANfF gq¥ a9 IsET TREy § 7 OH
agar § & saw geamgee gfm
frgr sw 1 FE-ER ¥ @ § AW
I T AT A QT &, THHT FIATAT
MY |

gT gt & foqe foedere Jar §
A ST sl F WA $T 5 3W &
afaey § feowefl w@d § ook oF
Tt ¥ afws A A1 N S¥ zew
fagrd ars@an & A1 gEl A E g
fegrar  smo st sarar smg fe
it 3 34 7 & § @arT fr g

e
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¥ 1T Y Qaft § ey qfr et aead

g a1 st 3@ wifaw § f g eI
#T foar s ? g@ weafa & o
2T AT g fw a8t ax a1 3o FEy
& rfea crewrd av aTe § o7 FT e EE
FIATW E 1| 99 TS & qrq gy
g aw ar 7gy & f5 1w & Sfpr are &
Fo A & F@ § ST 1 o war g
FIATARY | awid z@% 5 Afsow
g @A fasrt w1, aga fewa &
aryr, q1ge & wrg o fafas av & o
qIZ aT g, SN usHifas w7 grrfes
71 & & =rgar § fF 9 faoger A
7 78 afew afer &7 T o wd AR
gATT HTIH TF T HT 797 F0 &
A AT ITHF HOW AT AETF g F
AR HSHT IEFAST F AW HFA &
FAE T AT F FT G 3 /L AL
fier 3T & faw d eqdear ¥ o &f q=
ot & IgFr gETEAT FL

PROF. S. NURUL HASAN: I en-
tirely agree with the hon. member
that the time has come when political
leaders should use their influence..

/
AN HON. MEMBER: If they have
any.

PROF. S. NURUL HASAN: I think
they have a lot of influence. ' They
should make it clear that any - type
of intimidation or violence will not
be tolerated and that no university
can function in that manner. It is a
question  of the future of the new
generation that they should be en-
abled to carry on their studies by
improving their intellect by learning
to dissent by argument and putting
forward facts, by sifting facts, sifting
evidence: and ' sifting  arguments.
Therefore, I am in full agreement
with the hon. member that it is now
necessary that those sections of the
student. community which feel that
they can attract greater attention.and
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notice of House if they cread tourble
wre thade to fesl that the divapproval
of this House is vety sireng and that
a demand will be accepted on its
merits and not because it is going to

mand put forward in a violent and in.
timidatory manner would discourage
violence and intimidation {f this is
made to known to all. On behalf
of Government, I want to make it
absolutely clear that we will not be
a party to the acceptance of any de-
mand which is the result of intimi-
dation or threats, So far as the
elements are concerned, I have
already stated that in the Banaras
Hindu University, the two leaders
were supported by the Akhil Bhara-
tiya Vidyarthi Parishad and Samaj-
wad Yuvjan Sabha.

SHRI ATAL BIHARI VAJPAYEE:
What about the President?

PROF. S. NURUL HASAN: The
President was not involved in orga-
nising violent agitations

N wrw Fertdy wrad o : ag ardt |
st St s qag e Rl
frgardf %7

PROF S8 NURUL HASAN: I am
prepared to state on behalf of my
party—my party is occupying virtual-
ly more than two-thirds of this
House—that my party will not accept
any intimidatory or violent demand
of any kind,

SHRI G VISWANATHAN

apply to

SHRI PILOO MODY: His excuse is
that i3 Tamil Nady his

and Peculties of
BHU (CA)

but by this aygust House I am quite
prepared to discuss the Tamil Nadu
student situaion also ....(Interrup-
tions) I am talking about the aca.
demic position, The academic posi-
tion is that the university is not a
place for intimidation and violence
and argument chould be met with
argument even though dissent should
be permitted and even encouraged.
1 am willing to give this assurance,
ButI would appeal to the leaders of
other politcal parties that they
should also take up this matter as a
non--party manner, because it affects
the future of the entire new genera-
tion. My children and your child-
ren are going to suffer, if the univer-
sities do not function:properly

SHRI PILOO MODY: Your
grand children.

T8 oft srw fugrdt ot : seaanolt
tw w1 adwr ag & i Ry welt s
ow gwiee gy, ot qoefifas  ae)
& Fovrsif oY i ¥ Frwfiry W) Swer e
¥ wgar w1o afy & fr e o §
ot g€ & 1 i gad, fored ww
Trfifes gx wr A sty ew dfew
dar gtz T fis dfdiwer  adfor
(Arafadrar A orgeaTez wl w30

MR SPEAKER: Shri Ramavatar
Shastri Absent.

SHRI SEZHIYAN (Kumbakonam)
Sir, I want to submit...

MR. SPEAKER' This is not yet
over, There is one more Member.
Further, I am not allowing it because
it came to me too late So, kindly
keep sitting.

K. CHANDRAPPAN!
(Tellicherryy: I want to draw the

2
§
i
4
4
p¥
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[Shri C. K. Chandrappan]

few students of the Banaras Hindt}
University, led by the Vldyarth(;
an

Parishad leaders, came here
they more or less declared a war
on the government. ’I‘h‘ey.'smd_ th:s\t
they will create such a situation in
the country. It was an Vex.press_mn of
solidarity by the Vidyarthi Parishad-

led students of the Banaras Hindu
University to  their counterparts
creating  such a

here, who were . : s
situation in the Delhi University.

Then there is a news item in to-
day’s Statesman that the studgnt
union leader of the Dehi University,
along with the student union leadgr
of the Aligarh Muslim University, 1s
going to convene a conference where
they are going to discuss the student
unrest and the future course of action
which they might adopt.

'SHRI ATAL BIHARI VAJPAYEE:!
What is-wrong about it? =

SHRI C. K. CHANDRAPPAN:
There is nothing wrong about it
But when I heard Shri Vajpayee
pleading the case of the students,
I was reminded of the devil quot-
ing the scripture.

SHRI ATAL BIHARI VAJPAYEE:
He is the only angel in the House.

SHRI C. K. CHANDRAPPAN: 1
know there are many othens.

SHRI G. VISWANATHAN: An
angel is supposed to be white, not
red.

SHRI C. K. CHANDRAPPAN:
For the last few years several com-
missons were appointed to go into
the working of the Banaras Hindu
University and they have come out
with several recommendations. One
of the main points brought out
by the Gajendragadkar Commission,
as well as the Commission just now
mentioned by the hon. Minister, is
that the RSS and the Vidyarthi
Parishad are making the Banaras
Hindu University a hot bed of com-
munal passion, which is creating an
unprecendented atmosphere of ten=
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sion- which is surcharged with volen-
ce, murder and things of that nature.
The Gajendragadkar Commission re-
commended that the RSS office,
which is situated in the  University
campus, should not be allowed = to
function there. = I am surprised at
the spinelessness of the government.
They often speak that they are for
secularism and that they are for
making the university an ideal insti-
tution where secularism will spring

up.

Last year, 150 or more members
of thiz House and the other  House
signed a Memorandum in which they
had said that the Government should
take immediate measures to curb the
activities of R.S.S. in the university
campus. That Memorandum was
signed by  Members of all parties,
except the Jana Sangh, and it was
given to the Government in the wake
of violence in the Osmania Universi-
£, GO

SHRI JAGANNATHRAO JOSHI:
(Shajapur): That has been proved
wrong later on by the judgment of
the court. Let him know for his
information.

SHRI C. K. CHANDRAPPAN: I
do not know why Shri Jagannathrao
Joshj is getting agitated.

SHRI JAGANNATHRAO JOSHI:
There is a judgment on that. He can
refer to that also.

SHRI C. K. CHANDRAPPAN: It
happened in the wake of violence
where Shri George Reddy was alle-

gedly murdered by R.S.S. (Inter-
ruption) :
SHRI JAGANNATHRAO JOSHI:

There is already a judgment on that.

MR. SPEAKER: Please come out
with your question,

SHRI C. K. CHANDRAPPAN: In
Andhra Pradesh  irrespectve of the
assurance given even by the Prime
Minister, the R.S.S. is active. I am
only citing this example......
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AL mx VAJPAYEE:
Tmﬁfmgﬁu not o RSS.

SHRIC. K. C AN: 'fhx;;
S, ble for it
‘.6.,8. % is adding ruel

to ﬁe fire, And Jans Sangh
leading the whole gpme. That is
the thing. The agitation of the
students of Banaras Hindu Univer-
sity has nothing to do with the uni-
versity reforms or anything like
that,

They have given about 34 demands
and what they have pownted out 18
that they are asking for the restora-
tion of those students who were ex-
pelled—t 18 again connected with
the RS.8. activities in the university
campus,

In this situation, I would like to
ask the hon. Minister whether they
are going to take firm measures
agamnst the activities of R.S.8. 1n the
university campus at least, What are
they going to do about the RS.S.
office imtide the Banaras Hindu
University campus? The hon,
Minister often says that the case is
pending 1» the court. I do not know
why thus Government has taken this
matter to the court when thay have
got two-thirds majority here to
adopt any legislation to curb the
fascist activities of R.S.5.

Then, the hon. Minister has assur-
ed the House peveral times and his
predecessor also that the Govern-
ment will bring forward a legislation
so that detnocratisation of education
in the BHYU. and in the Central
Universities will be shjeved. The
been made by every
Minister but nothing haz ha
so far. T would liké to tell him that

that is the resson, The students are
frustrated. Your delay ’ﬁ your tajlure
makes the students m

Thesé people here mike ue utthat
frustration. I want to know whether
the Government will bring forward
this ledahthnbeﬂ:retheglbmm
medistely.

t
Another dhing 15 that there I8 20
use of appoluting ong more commis-

©olleges ao2
and Faculties of
BHU (CA)

PROF. S. NURUL HASAN: I have
already mrade mry submisson regard-
ing the inutroduction of a Bill for the
proper goveérnance of Baharas Hindu
University. I will not repeat it. But
1 would Yike to draw the attention of
the hon. Member tp the fact that,
out of these 34 demands, there 15 not
one which reflers to the teed for
baving urgently a full legisiation for
the University. When he was making
this observation, I again went
through these 3¢ demands because I
thought my memory might have
played a trick upon me, but I find
that that is not one of the demands.

SHBI C. K. CHANDRAPPAN: I

was as whether you would
bring a egilsation
PROF. S. NURUL HASAN:

Therefore, to say that because 6f this
there is frustration 18 not in my
humble opinion, a correct statement.

Secondly, 1t is not the Government
which has gone to a court of law
with regard to the RSS office; it s
the RSS which had gone to the court
of law and obtained stay or injunec-
tion. .. (Interruption).

AN HON. MEMBER Nationalise
RSS.

PROF. S. NURUL HASAN- I wish
I could instil into the minds of the
l!ld:!‘s of RSS Wn;e national sexm
ment, some mﬁbna king,
the mmw m

Wt wzA Tagtek wadelt : ay Iqkw
g wraferwaw § 1 ardr dmrwfr wr
3y ofr pem e iy Porar &4

SHRI JAGANNATHRAO JOSHI:
Do not preach nationalism to us,
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o qwo NwW gwx : SwT A
fohtd mftfen d 1 SwOrg AW
o wiferaritz & ferr B

oft waw fogrt wrmddt ; & W
Bwvwer §f ol WMo THo THo T E,
o s Y 8wk SR A
', SHRI JAGANNATHRAO JOSHI:

Yau talk of nationlism Surrendering
the country's territory is nationulism,

o Qoo Tew Waw :  ALWEW
WY ok ww aff § e v figy
gfirafedy ¥ wyws o Hwegw ow
AR AT T § 1 o A TR W
e § wowre o fndy 3t wher WY
gfrafedt ¥ figr ¥ @owelt O s
§<Kiza % deg )

it wrew fagrQt wrwddY : frdR
“sgfeerm oW Y e 3 oy Pl
2§ & agt 1F v & e o

SHRI C. X. CHANDRAPPAN:
What about sending a parliamentary
defegation?

MR, SPEAKER; Papers to be laid
on the Table.

12458 hrs.
PAPERS, LAID ON THE TABLE

REPORT OF COMMIITEE FOR REVIEW
OF O AND NATURAL Gag
CoMM1ISSION, ETC,

THE MINISTER OF LAW AND
JUSTICE AND PETROLIUM AND
IC";I)EWCALB (SHRI H BRB. GOKHA-

I beg to lay on the Table—

(1) A copy of the Report of the
Corumitteg for review of the
Oil and Natural Gas Com-
mission,

Re. Dismvimal :
of Chief Cashier
8.BJ., New Delhi (St.)

(2) A statemént (Hindi ‘end
English versions) explalning
the reasons for not laying
the Hind} version of the
ébove Report cimyltaneously:

{Placed in Library, See No. LT-—
3971{72.]

w——

12.54 brs.

STATEMENT RE DISMISSAL OF
SHRI V. P. MALHOTRA, FORMER
CHIEF CASHIER OF STATE
BANK OF INDIA, NEW
DELHI

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

Mr, Speaker. Sir,

Hon'ble Members have not more
than one occasion evinced desire to
know the details of the circumstances
in which Shri V, P. Mathotra, farmer
Chief Cashier, State Bank of India,
Parliament Street, New Delhi, has
been dismissed from the bank’s ser-
vice. I had already informed the House
that the State Bank of India had
reported that the disciplinery pro-
ceedings initiated against Shri V. P.
Malhotra had ‘ended in his dismissal
from the service vf the bank with ef-
fect from the 10th November, 1972.
The facts leading to his dismissal are
as follows:—

The State Bank of India issued a
letter containing & statement of charg~
es to Shri V. P, Malhotra, Chief
Cashier in its Parliament Street
Branch, New Delhi, which was gerved
on him on the 1st June, 1972 The
ocontents of the charges were that he
had unauthorisedly withdrawn Rs.
60 lakhs from the currency chest and
in breach of the established practice,
procedure and rules of the bank took
it out of the bank premises without
transit insurance, escort or armed
guard in a bank vehicle without the
bank driver and delivered it to un
unknown and uneuthorised person
and betrayed the trust and confidence
reposed in him By the Sank.



